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Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

1.P.Latheefl

S/o Atteka

Thiruvathapura, Kiltan [sland,

Uunion Territory of Lakshadweep-682 558 Applicants

S

(By Advocate: Mr.Shabu Sreedharan)
Versus

].  Union Territory of Lakshadweep represerited by
the Administrator, -Kavarathi Island-682 555

o

. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555 -

3. The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558



%’* #’ gy .'..:a,‘ -"
The Executive Ofﬁcer U

g Vll age (Dweep) Panchayath .
; Klltan ‘AIsl:and Umon Terrltory of L. akshadweep 682 558 :

"Krl‘tanwls and | R
Umon Temtory ofLakshadweep 682 558. - Respondents™ =«

(By Advgcate: a (Mr.S.Radhakrlshnan (R1,2 & 5)

[RS]

(Mr.R.Ramdas (R3)
OA 67/2013 .

Seedikoya.M.

S/o Abbosala Koya

Malayattlyoda Kiltan Island

Umon T emtory ofLakshadweep 682 558.

| Malsha F

S/o Kldavu Komalam
Thenakkal House Kiltan Island
Umon T err1t01y of Lakshadweep-682 558.

Abdulla A P
9/0 Khalid -

‘ Allmapwa Kiltan Island
. Umon lemtmy of [Lakshadweep- 682 558.

S/o YI'\)Iutl"i:ukoya
Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

Rafeek Khan H M.

, S/o Abdul Rehman

Allyax I~Ious§ Kiltan Island _ :
411“1'tory of L akshadweep 682 558. - Applicants

Versus



-
3

U ion Ten 1tory of Lakshadweep represented by

[ Terrltory of Lakshadweep

Kévarathl Island-682 55

The _Chalrperson
Village'(Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchaydth

Kiltan Island
Unlon T errltoxy of Lakshadweep-682 558 _ Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)

3.

L.

[N

Abdul Salam P.P., age 43
S/o Saidmuhammed

- Puthiyapura, Kiltan Island .

Lakshadweep

id Khan, dge 33

Applicants

Versus
1 he Admmlstrator

Unlon Territory ofLakshadweep
Kavalathl 682 555

The Dnrector ‘Department of Science & Technology

L dlgshadw_ p Administration,

i Is ’-and 682 555

ial Officer
nvironment Warden

~ Department « of Environment and Forest,

Klltan Island Lakshadweep -682 558

1 he Chauperson Village (Dweep) Panchayath

’Klltan Island Lakshadweep-682 558 . Respondents



IRty s SR
LA A

aft Mr.S.Radhakrishnan (R1,2 & 3)
. (Mr.R.Ramdas — R4)

OA 113/2013.
’ Muthukoya T, P
- Slo Kidave Hajl
Thlruvathapula Kiltan, Lakshadweep.

Salxh P
Nis) beahlm Haji
Pandaxa Klllan Lakshadweep.

Yacoob P K
S/o Subair.A.
, Punnakkad Kiltan, Lakshadweep

All?‘l\/lohammed
S/o Attaka Aliyar, Kiltan, Lakshadweep.

Kunhlkoya AP, .
S/o. Sayed Muhammed P.K.
' Adakkalapuna Kiltan, Lakshadweep

l\/[unavvax
S/o Shaxk I( K Palllyachetta Kiltan, Lakshadweep

| 1, Lakshadweep
(By Aé‘yé;‘qat,e:.':'Ms.Da‘isy I Daniel)

Versus

Applicants



N

' THé Administrator

Umon Territory of Lakshadweep
Kavalathl 682 555

The Chairpetson

Vullage (Dweep) Panchayath
Kiltan 682 558

The Employment Officer
Kavanathn Lakshadweep 682 555

Director of Pa_nchayath

Department of Panchayath

Kavarathi — 682 555

The Executive Officer
Vlllage (chep) Panchayat, Kiltan — 682 558

llomcultuml Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558

: Kadulla K C

§lo Yousuff

Kanmchetta Klltan Island . }
U ofl,akshdadwcep 682 558

Kunhi M
S/o=/\mbul<oya
el,:K ‘,lltan Island
dweep-682 558

.Komalam Klltan [siand

Ur‘ fLakshdadwcep 682 558

S)o lldmsé
Puthenpuna Kiltan Island -
UT ofl akshdadweep 682 558

Kshdadweep-682 558

Respondents



0.
Kasun P' V
9/0 Muneer L
}’entamvell Klltan Island
UT. of Lakshdadweep 682 558. Applicants

Y

(By Advoc_ate;: Mr.Shabu Sreedharan)
Versus

I Umon Iemtoxy of Lakshadweep represented by
he Admlmstxator Kavarathi Island-682 555

2. The Dnector of Panchayath
Umon Tertitory of Lakshadweep
Kavarath1 Island 682 555

3. Fhe Chanpel son
V1_llag:ef(chep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4, 'l’h'e'i“xc'culive Officer
Villagc (chcp) Panchayath
J(.iltgrj s:land Umon Territory ofLakshadweep 682 558 -

5. The nv onment Warden ,
of;.Envnonment and Forest
7onal;Q ice ;K‘xltan Island

Umonv elr1t01y of Lakshadweep 682 558 Respondents

~

(By Advocate' (MI S.Radhakrishnan (R1,2,4 & 5)

' 6. OA 137/2013
l. Jala]udheen K K

S/o 9ha1k Poovalap :
'Poovalap.House Klltan Island,




ﬁ 4, Ameerall A P
S/o Syed Mohammed

"Axta_ka,lapuxa House, Kiltan Island,
UT of Lakshadweep-682 558.
S. I"sn'ﬁaxl T
< S/o Yusuf

Ihohyoda House, Kiltan Island
_UI of Lakshadweep 682 558.

0. .Syed Mohammed Koya K. P
Slo Mohammed
Kanjipura House, Kiltan Island, =
UT p_"fLak,shadweep-682 558. -

7. Kasimkoya C.H
S/o Muthukoya |
Ammipura House, Kiltan Island,
_U,T: of Lakshadweep-682 558. , Applicants

(By AdvocateMr Shabu Sreedharan)

Versus

r1t01y of Lakshadweep represented by
1st1!atox Kavarathi [sland-682 555

2. ’l he Dlrecto} of Panchayath

~ Umon Ten 1t01y of Lakshadweep
athi Island 682 555

' ‘Umon Temtmy of Lakshadweep-682 558

f:'fﬂcel
3} Panchayath
Umon Territory ofLakshadweep 682 558

5. HéASﬁSlétaht'Engmeel
Electrical Sub D1v151on
Kl]tan Isl and
° Umon T cmtoxy ofLakshadweep -682 558. Respondents




(By Advocate Mr;SERadhakrlshnan (R1,2,4 &5)

7. OA 181/2013

I S‘ada<athulla A age 38
S/o-Kunhi, Ahammed
AJnad House, Klltan Island
I akshadweep

2. NaxdlullaPT age 26
' S/o Kunh1 .
Palllthlthlyoda House Kiltan Island
[.akshadweep. . S Applicants

(By Ad’vo'cate: Ms.Daiisy I. Daniel)
Versus
1. T he Administrator

Union Territory of Lakshadweep
KaVclldlhl _682 555.

(3]

1 he Chanpenson
Vl;l age. (Dweep) Panchayath

U8

m nt:iof Panchayath
Kavax dthl 682 558. Respondents

(By Advocate: M;‘.__S.Radhakrishnan (R1& 3)

8. 'O'A'No 21i/201’3

P‘P iy avvab1 W/o Abdul Salam
I aboulex Agncultulal Department

Applicant

Versus i

I. . The ‘Dire"ctor.: of Agriculture
Union Territory of Lakshadweep
Kafvax'at;i'lsla_hq - 682 555,



T

lr"“‘ . 9
‘ ' The Admmlstrator

Umon Temtory of Lakshadweep
I(avaram Island - 682 555.

(By Advocalc Mr S"l"Radhakrlshnan)

Ki:o -

I Sablr All‘
KuriyathiyodaHouse,
Kiltan Island. *

2. C.P.Firoz

Chemmanam Palli House
Kalpenl Island.

3. K. P Chenyakoya
Kaluppathapura House,
Kglpenl [$land. )

Pakklpura«HOuse
Kalpem Island
5. labsa A
: /\llkome House
b Klltan Island

6. /\ P Naseema
Aynapula I—lo‘use

(\dmlnlsfrat 54 of the Union Territory

of LakshadWeep, Kavarathi — 682 555.

2. The Dnectox (Sew1ces)
/\dmlmstratlon of the Union Territory
of Lakshadweep (Secretariat),
Kavalam = 682 553.

Respondents

Applicants

Respondents



e ';‘f'/'ﬁ'""' e ..‘,"'::f "f'{
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(ByAdvocate Mr S. Radhakrlshnan)

10. () A No;‘268/2013

2. 'B M Mansoor ,
~ S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
~ Agali Island, Union T erritory
Lakshadweep

(By chvoca,te; Mr. Grashious Kuriakose)
. Versus

I ] he Admlnlsllalor
Umon Ter rllory of Lakshadweep,
Kavalathx 682 555.

2. 1he Duector of Panchayath

Departmcm of Panchayath
Kavaram —-682 555

3. Du:ectm of'

Screfnlce and Technology

fLakshadweep

5. S'p'ec'i'él'Ofﬁc"er'

Vxllage (Dweep Panchayat Agatti) — 682 558.

" (By /\dvocate Mr S Radhalmshnan)

11. ()A 269/2013

:t;'an Island,

hious Kuriakose)

Applicants

Respondents

Applicant
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Versus

j“;hé r.C;jf;l‘a"irpe:ifﬁcz)r:) |
V““‘:?gé (Dweep) Panchayath
Kiltan=682 558 :

3. ATheEmplOymént Officer
Kavarathi, Lakshadweep-682 555.

4. Di_réctdlf' of .Pénéhayath
Department of Panchayath
Kavarathi-682 555

5. "i[v:‘:hezi_éxxeéutivei Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. Iﬂﬂ'ort‘i'cul tural Assistant

Village'(Dweep) Panchayat, .
Kiltan-682 5 58. : Respondents

(By AdVocate: - (Nir.S.Radhakrishnan (R1,3 & 6)

Applicant

' :_?\:'7;_.1ll;ag_§; ‘i('If)_'_fw_:e‘éf;'f)')'Panchayath, Kiltan-682 558

" : :
I
@ fe S !
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TR
12 o
4.
Respondents

(By Ad hakrishnan - R1-3)
13. .
. Taha P

Slo. Sayld \% K.

Vallpmkadlyodu'

Kiltan Island, Eakshadweep
2, 'Sayed Badush'a'Muhideen S.V.

Shahar Ban Vilas House

Chetlat. L Applicants

(By AdYQ¢a,te: M;‘,Grashious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

I 1 he ::dllllnlStIaIOl
UT of Lakshadweep, Kavarathi-682 555.

2. Dneclox .
° Scnence & Technology
Chetlat 682 556
3. Ducctor ofPanchayalh
.I_{’Ll@‘é-l Developmenl Department of Panchayath
4.

Chetlat'ssz”‘ 5‘-6 ,

S. Addl;rSub‘Dmisnonal Officer
Chellat 682 556

6. Jumor Scnenllﬁc Officer
Chcllal 682 556.

7. Ag:counts Ofﬁcel ,
Qccrclarlat Kf' alathl 682 555. Respondents

adhdknshnan R1-3 & 5-7)




I A K Sajeed

Kalpcnl Island

3. 1. Ah_adabl. 3
Atljan'aln Thottam House
' .Kalpeni»lsland;

4. P.P. Sulalkha
P uthlya Pandaram House
Kalpem Island

5. C P Noouehan
-Chemmanam Palll House
Kalpenn Island

6 AK Bcebl

Alakkalar Hodse
Kalpem Island

7. l\/l l’ Mohammed
Mulllpuxa House

,0n of the Union Territory

deaks ac weep, Kavarathi — 682 555.

'l“he Dnectonl (SCIVICCS)

2.
'Admmlstxatlon of the Union Territory
oI I akshadweg:p (Secretariat),

3.

}byvlts Dnector

(By Advocate: Mr. S. Radhakrishnan)

Applicants

Respondents



15.

1.

L2

10.

I

12.

L AR R

0A 30012013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island. )

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
.S/o Nalla Koya, Karakunnel House,
Andrott Island. '

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o0 Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott [sland.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island. -

«K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island. '

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island_.

P.P.Fathimath, age 41, :
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48, ,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



13.

14.

15.

17.

- 20.

21,

23.

24.

15

A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

=[..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
JAndrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P:, Moosathada,
Andrott Island.

l(_.’ﬁ.éMohammed Hussain, age 39,
" S/o Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

29.

30.

36.

M.P.Khaleel, age 37,

fk‘[l" & mg *‘ \.3{@ .

“S/o Assainar, Matharapura House,

Andrott Island.

PRI Jassan, age 41,

“S/o Abdul Khader K Pexumpally House,

Andrott [sland.

P.M.’l’hajmmissabi‘, age 39,
D/o Majeed, Puthiya Manzil,

Andrott Island.

L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal House,

Andrott Island. .

H.K Hussain, age 35,

S/o Pookunhi, Halookakkada House,

_/~\ndrot1 Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,

Andrott Island.

>

K.Mohammed Fasal, age 32

S/o Kunhi Seethi Koya,

Kadlyammada House, Andrott Island

K. Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,

/\ndlou Island.

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott Island. -
/—:\ii};aiigheed Khan, age 39,

Island.

K Abdul Salam, age 33,

eed lsma_i'l, Aliyathara House,

- @/o Muthukoya, Kannathimmada House,

Andrott ] land

K.K.Anwar Hussain,age 31

S/o Koya V., Kerakkada House,

/-\ndrot_l’ Island.



38.

39.

40.

41.

42.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
“Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubdldu“d age 29

S/o Seethi, Bappathiyada IIouse
Andlott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

«M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. L Hammedathbl age 37,
D/o Yousaf, Mylachelta House,
Andrott Island.

Doulathabi, age 33, :
D/o Kidave, Lavanakkal House,
Andrott Island.

(Juhai Madeena Beegum, age 37,
Do, Mohammed B, Aliyathara House,
Andx ott [sland.

-()okunhl Koya, age 36,
Yiacoob, Kolikkatt House,
Andmu [sland.

K;Del‘yes h Mohammed, age 36,
S/o Sayeed Mohammed, - Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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. The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

o

3. Director of Panchayats
Department of Panchayats
Administration of the Union Territory
«of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

LS

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. l\/lohaljn med Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

7. .Mohammed Asker
S/o Seelhi
Aliyathara House, Androth.

8. N(i’fgxi'é.l;'akhan M.K.
S/o;Sued Koya
kakkada House, Androth -

iohammed Kasim P.P.
) Kidave, Palathupra House, Androth

10, Abdyl Akbar
S/o"Subair
Pandath Puthiya Pura House, Androth

1. Mujeeb Rahman
S/o lbrahim
Aliyathara House, Androth

l
sim Koya
fathi House, Androth



15.

18.

19.

19

Mohdlmned Hassan
S/o Kunhi Koya
Ayer}iamada House, Androth

Mohammed Abdusalam T
S/o Abusala - |
Thecheri House, Androth

Muhammed Rafi

- S/o Nalla Koya K.

Poodamkakkada House, Androth
Muhammed Kassim

S/o Koya '
Shaikkinte Veedu House, Androth

P.P.Koyamma

- S/o0 P.K.Kidave

P&la;h'upura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth.
i

(By Advogate:  Mr.S.Radhakrishnan — R1-4)
T (Ms.Rekha Vasudevan (R5-19)

Respondents



16.

ND

OA 301/2013 -

. Nou al age 43
Slo. ]\oyamma Koya Thacheri House,
/\nd;olh I@land

Attakoya T.V, age 44
S/o. Koya T hankgal T,
T hallath Vahyakkattu
Androth Island .

Sayecd’l Koya age 43 v
S/o Koya’ Kldave Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House

~ Androth Island.

Yousal, age 60
S/o Ahammed Kandalath House,
/\ndxoth lsland

MuJecB Rehman age 35
S/o1 (oya Kalachetta House,
Andloth Island

/\bd'Ul"Nasai "age 38
S/0.Nalla Koya Kunnashada House,
Androth lsland

Mohammed Basheer age 37
S/o choob, Allyathala House,
/\ndloth Island

Poskioye, daetid
S/o Koyamma Mayampokada House,
/\ndnoth Island




12,

13.

16.
17.
18
19,
20.
2l
,22.  i
23.

24.

0

Hassan, age 305
aludhieen, Kadiyammada House

Aﬁdloth Isla

Jalal age 37 : -
Slo’ Kunmseedhl , Palathupura House,
/\ndroth Island ' :

F axook age 49

@/o Koyamma Pochalam House,
Andloth Island

Abdul Hassan 'age 51

S7o. Abdul‘Khader Karachetta House, -

Andxoth Isla

' S/o 'Sayced Mohammed Thachen Moosathada House,

/\ndlt oth Island

» Mohammed Llyaudden age 33
' S/o S,ayced Mohammed Neelathupura House.

Raidad Beebi; age 46




25.
26.
27.
28.

29.

And:oth Island

Qafoot age 4] S
S/o Fhangu Koya Pentamveh House,
Andloth Island ‘

Slddcequelage 43 |

S/o Kidave, Modryothada House,
/\ndzoth Island

ghanavas age 33 o
S/o Kunhi Koya Pochalam House,

| Andxoth Island

31
32.
33N
34

35.

: And1 otl .Isla

S/o Ham7a Koya Aliyathara House,
/\ Inoth Island,l P

?



-
e - - .

37.
38 
39.
- 40.
4L
43,
44,
45,
4-6_..-

47.

23

Mohammed Sdleem age 33
S/o: Koyamma Kanmpura House,
Andloth Island

‘Shamsuddeen age 33

S/o'Abdul Kadel Behchetta House

,/\ndl()lh I%land

Kunh 1seethl age 47

. S/o /\boo Sala, Lavanaid(al House,

Andx oth, Island

' Yacoob age 45
v ‘S/o Qamddeen Kunnashadallouse

Andloth Island

Abdul 'Jabbal' agae 38
S/o Sayeed Mohammed, Kannichetta House,

/\ndloth Island

Jama] agc 41 : :
eed Bukan B1dumkattu Bllutheth House,

N

Sajina Beept m, age 29

- DJo: Nallakoya Lavanakkal House,

Andl oth, I %‘land



et g M

438. }‘jaséan, age 39 "
S/o Sayeed Bukari, Matharapura House,
Androth Island:.

49, Molﬂdmm'e.fd Saleem, ‘age 38
S/o Yousaf lhallath Ilou%e
/\ndxoth Island

50. \/Iohammcd \/Iusthafa age 36
S/o 1 ookoya Neganmada House,
Androth Island.

51, Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth [sland.

wn
i

53. /\Sl‘ agc 30

S/o Scuhl Koyd LLavanakkal House,
/-}‘7(,11 oth Islqnd_

54, %hcik'aiiyé dgc‘::":BG'Z
S/o Muthukoya, Bilutheth House,
/\ndloth lsldnd

55. »Salnh age 37 ‘
S/o Kunikoya, /\ynamada House,
/\ndlplh ]slc}ﬁn,d' :

56, Rahmathulla, dge 39
S7o Siddeeque;, Bilutheth House,
/\ndxoth l‘;land

57. \4015&h1’hiéd /\Slam Naser, age 40
S/o Sayccd Mohammcd Palllyet House,
/\n( 101h Island

58. Sayced' Moha{mmed, age 42
$/0 Kasimi, Achadapurakattu House
Androth. I,slapid.

59. /\nval Ilussam ‘age 29
S/o ookoyd Kunnashada House




63.
64,

65.
66.
67. N
68,
| 69.
| 70.‘_'

71.

S/o /\boo Salah, Pelumpalll House
Andlom Island

I\/luleeb Rehman age 37
S/o;Sayeed Buhan Kar akunnel House
Andloth Island

N‘ourel K, dgc 33
S/o Nattalya Koya Cheriyadam House

d, age 49
’ Kal akkada House

llOlh Island

' Shamsu Shumoos age 34
Slo Chenyakoya M., Pentamvilapura House

Andloth Island

-‘ ul Naser, age 308
ottiathattu House

1ahulla, age 33
”y_a,;""Nallal House

S/-,of,:l(unmsethl "Pelumpalll House

'. /\ndloth Island

Rlyds agc 29

E-ILP:‘an'dathu Lavenakkan House



12.

73,

74.

75.

76.

77.

78.

79.

0.

81.

32.

g3.

' Rahmat, agc 42 S
SloT ookutty M.; Mathll House

Andloth Island

'Mohammed Hassan ;:age 37
Slo Qayecd Mohammed Achammada House

/\nchoth Island

Shamsudccn age 32
S/o-Muthu Koya K. Nellal House
Alquotlj I§l§1.n=§c'l

I\‘/Ioham'llnéd.N‘éséel éoe 28
S/o Muhamnied, Pentamvelipura House

' Andxoth Island

Raulath Beegum, age 29
Slo Ihcmgakoya Arathupura House
/\ndloth Island

Fathahuddccn age 38
g/o Kldd\/C U K Makkct House -

vy l'

‘Mohammed Mustafa age 33

S/o Ahammadlya Jabalpura House

Andloth Island

' ‘
Mohammed

Hs;m, age 47

I]amsa Koy ;e 42
S/o Ahamm’_,:z




4.
85.
86.
87.
88,
89.
90.
91
 9_2._
93.
94,

95.

27

Attakoya ag,e 49
" S/o Yacoob, Al 1yathala House
/\ndtoth Island .

Kl Pinhiapura House

: _ A age 34 iy
S/o deced Mohammed Palllyett House
/\ndxoth I%land : :

Bashcel ag:e 55
T hachcn Moosathala
Andloth Island

Mohammed Faxook age 33
S/o. Nallakoya, C.L., Tharampalli Makket House

' /\ndloth sland

Salccm age 31
b/o Seethl Kanakunnel House
/\ndloth Island

Mohammcd Kasnn age 33 -

Mohammo ssam age 41

. g/o Sayecd Iamall Kandalath House
: /\ndloth I%land

'Sabn Khan agc 33

S/o (()yammakoya "Thattampokkada House"
/\ndloth Island. ;

<an }I{od'amkakkada Hous¢

b



105,

107. St

U AT e S

28

éa:éyakkal House

. 9/0 %eethl \/I Lavanakal House

9.
97, ]
98. Mohammed
- E dayakkal House
/\ndloth ]sland
99. Navas age 25 o
.S/o Hussain; Thahna Manzil -
/\ndxoth Island '
100.
101. Ilassan age 33
/\ndroth Island
- ‘ o ”.
102. Mohammcd Basheen age 42
. S‘/o Yousaf Nellal House
103. -
104,
/\ndloth Island
Muthu Koya age 39

S/o (unhl Scethl Makkette .

. _/\ﬂleIh Island

/\n.dloth Island;;[;» :



109. Ub

“110.

": D”Péndathupura House

9/0 Sathax Kénmpuxa House
/\ndxoth Island EIRA

Jalal age 49 -
Slo YousafP Moodampwa House _

/\ndxoth Is]and

112,

L. KlddVU ag,e 55

S/o. Indeen M., Bmyammada House

' Androth lsland

Kldavu age 59

S/o Irjab Mckkat I—Iouse |

. /\ndloth Island

113,
114,
115, N

116.

118.

Mohammed Salahudheen age 26
S/o Koya TP, Kandeth ‘House
/\nd ‘oth’ Island

1akeer age 22
ethi, Makket House -

e lthaf age 24
§/0 Jamal Mayompokkada House -

/\ndxoth ]sland

/\bdul (Jafooi age 28
S/o Nallakoya T,, Bappathiyoda House

_ /\ndlolh lsland

. Mohammcd Yathlya Khan, age 23

S/QB y e":'iKéL,‘Mathll House

Kunm <oya 'xag'e:35
S/o Ahmcd Ponmkam House
V /\ndioth Island



121.

2

125.

127.

129.

130.

131.

. /Jamul /\bld age 4]

S/o Assamal ‘N. P Kandalath House

,/\ndxoth lsland

Mohammcd age 50 |
S/o /\bdu] Khadel Kaval Chetta House,
/\ndloth sland‘

S/o €1dd1que K-unna;_ 1 _'é_lv""House,

/\ndloth sland
Mohammed AbOo Salih, age 37

S/o Musthafa Ammelam House
/\ndloth I%land

Ko'ya ag637 ‘

- S/o Sayeed Mohammed, Lavanakkal 1 4ou%c

/\ndlolh Island

M()hammcd Rafcck C.P. ,age 38
S/P deced Chel 1l<l<al Puthlyapulam

: afeek age 40
S/okakas _Bll;utheth House, -
/\ndxoth Islana

Mukbcel age 28
S/o; Ma|eed L., Perumpalli House,
/\ndxoth Island

Rashccd \han age 33
S/p K,lclave /\ Blyyadachetta House,

§/o I(dyémma I( P', Bappathiyoda House,
/\ndlolh Island




133,

134.

142,

. 132. Mohammcd’f 7al age 38°

S'/o Kldave ' Kandalath House,

§/0 Kldave Poovadakkattu House,
- Androth Island

135. Mohammcd Saleem age 31

S/o Hassan Kunm Keylyoda House
'/\ndloth sland

136. Koyamma age 47
" S/o,Aboo Saleh; Kavalchetta House,
Andlothzlsland?“i:i N

138 Abdul A/eez Khan, age 41

S/o Mohammed Blrayammada House,
, /\ndloth sland

139, Sham- .'d_ddeen age 32

140.

141.

143.



141}.‘
145.
146.
147.
148.
149.
150.
151,
152 .
153.'
154.

155.

| A.ndxoth Island

ﬁﬁ‘qﬁpm ‘?,.,fgu&yz\v “ e,
32

Mohammed Iqbal age 38

~ S/o Nallakoya,, Perumpally House,

Andr oth Island

Pool\unm age 56
S/o Yousaf] ]ajl Bappathlyoda House,
Andloth lsland'.lv o

dav ¢ A MayampOkkada House,

| Ahdloth Island

i |

Chcnyakoya age 36

S/o Kunnikoya . P. , Thacheri House,
/\ndloth lsland

Llyabmahman age 31 -
5/0 Kunmkoya M P , Chekummada House,
Andloth Island

Kunhxb1 agac 46




33

anal House,

%/o Buhan VK, Ch,

apokade House,
: Andl'oth Island '

158. Bashccl age, 0
Slo’ Sayecd K, Kurm

_s ada House,
Andlolh I%land :

159. Mohfammed Ku1alsh'1: age 25

; .'S/o Sayeed Mohammed Karakunnel House,

/\ndloth Igland
- 160. (Sna;, age 47
S/oKidave K. Kunnumpura House,

/\nuoth Island

161, Mohdmmcd Rafi; age 31

S/o H-cim/a Koya K. Pathummapura House

163, Abd
Andloth Island

164. gajeed Mohammed age 54
Q/OI Klda\/u;__Poovadakkattu House,

“hacheri House,

: 'é.:-P.,‘:T‘hacheri House,

167.

S/o Klda.vuf: Ammelam House
_/\ndloth Islan .



W L

24

.Mohammed Ral"ee age 42

168.
S/o Koyartin koya Mdyampokkada House,
/\ndtoth lsland
169. MuHakoya age 47 r
: Lavai akkal House
170. 46
S/o lxldave P /\mmelam House
/\ndxoth Island L
171. Mohamme_d ];(.asmu, age 46
Sfo Yousaf, Béppathiyoda House,
Androth Island. :
172. Kadeeja, agc‘EIS.vll
~ DJ/o Kidave K., Thacheri House,
/\ndloth Island
173. \/lullabn age _
' Palathupula House,
‘I; |
P
174, i Zayeed P. P age 25
lchulilah Puxathlkkatt Puthiyapuram,
175, Ali /\kbdl K age 25
Slo Chcnyakoya Kannathimada,
?\ﬁhai‘OiﬁiI.SJ"an’dfg; .,
176.
(By Ac

Versus

‘[‘.hc Admlmsu atox ‘
/\dmmlstx atlon ofthe UT of Lakshadweep
Ka\/dldlhl;ﬁ'gz ]

-/i\fglicu]lulc
Wbep, Kavarathi 682 555
lt(s‘Dn ector

])del 1fmem

Applicants -



A

(By Ad\/ocachl

17.

(By Advocate: Mr;.i§§.B’.GangeSh)

; Radhakrlshnan)

OA 302/2013

'.Ja[Tel age 35 :
S/o BabUJan Pannethechetta House
Amm] Island

/\'mml -]xsland s

\'allakoya age 40

' 9/0 /\bdulla Koya, Puthoya Kanmyam House

'ml sland

d,lage 47.

d,. Kombam House

/\mm.l Is.laﬁ-‘d
abbm P C age: 36

S/o Cherlya Koya, Purakkachetta House
/\mml lsland '

Respondents

Applicaﬁts



-"j" WD N s

'36'

 Versus
l. : .
-of Lakshadweep
2.
_ Admlmsuatlo'n ofthe UT ofLakshadweep
Ka\mathl 682 555 B
3. DlSlll(,l Panchayat

Amini represented by its
l_’:lxeCL.nive‘Ofﬂcer.

4. Village (Dweep) Panchayat
Amini Island répresented by its | '
L,\ccutwe Oﬂlcel . Respondents

(By Advocatc M1 S Radhaknshnan/M/s Sheriff Associates)

18. ()/\ 303/7013

l. Aboobakel P 4age 41
9/0 Kunhlkunhl Pallam House
Kavcualhl Island

2. \'4u$tha’fa B. KF.,';ége 45
S/o Sayccd ; kza‘kf'a_da' House

lika House

4./ ' age 43
S/o Chcx 1yql<oya K , Aynipura House
Kavaxathn sland

5. Yacoob l\ P aoe 41

S/o Kidave U <ut11papepu1a House
Ka\/'ncuhl l%land_




2
13
14
s

16.

18,

nU.B., age 34
"Uthampokakada House

{ouse

'MUJeeb Re h m‘an B age 30 -

Slo Fhangakoya Buekal House

Kavaxathl Island

: dellhd P. age 32 _
Dio Ali Aladam Poovmoda House
‘_‘Kavalalhl Island

Basheex ,P I 5 age 44
S/o Moh hm ;P'alllpura Puthiya Illam House

~ : age 44
9/0 Ahmed Ka Jj.lr.nmada Kadapurathaba House
I\avalalhl Island

Salccm A P ag,c 34

_ 9/0 Mohammcd C.P. Athampapepura House
}\avanalhl Island

_S/o Muthu Aynepwa
(avalalhl lsland

: j_S!aﬁyabiyoda

Melillam




19.

20.

21,

22.

- 23.

24.

25,

26.

27.

28.

29.

30._

Kav.a‘l athl Island‘ g

Mamkfan ( P age 30
S/o Abdulla A, I(uttltapepura
/\oaltl lsland '

Ihday'uhulla S. 1\/1 age 36
S/o. Ham/alh B: K. ) Subalda Manzil
Kawxalh; Isla__nd_

AnsarB.p. e :31
S/o Chenya Koya K. P, Paklchlpura

| Kaval athl Island

Sulim'an' K”P' 'age 38
Slo Kldave U P. I(uttlpappepma
Ka\/dlathl Island '

Yacoob C l’ 'age 40

]\Waxathl Island?.‘..

/\ttakoya B agd 4]




34,
35,
36.
37
38.
39,
40.
41.

42,

S/o Babuja: | M‘.,:Put y'ap vra House
Klltan Island :

Hugsamall K P ; age. 33

Slo Muhammcd C Kuttlthayapura House

Kavaxathx Island

%lai'mah M "agc 37

- So k- Iam/alh M. Maldanoda House

Kavaldlhl lsland

Ka]a llussam C age 37

S/o Ahammed Khan T.P., Chungam House

age 38

Ka\, arelh ts-land o

Mohammed Shaﬁ K.P. , age 32
Sto @ayed Poo, A Kakachlyapma House
Ka\/dldlhl Tsland

'Mohammcd Raﬁ B : age 33
S/o /\ttakl,da_\]/(, T P Beelanthoda House




43. -

44, :
mada House

45.

:9/0 Mohaml _ed ET.' ;Amanathakepura House
Kavcuathl Is]and

46. Shalafudhecn agc 24

' %/o Al A, Poovmoda House
Ka\fm(uhx lsland

(By Ad\go'c"a'te:'I\/!_h}. K‘.;B.Gangesh)

Applicants

O Versus

T '»o‘.Aguculture
U rof Lakshadweep

Ka\/dldlhl 682555 lepxesented by

Respondents



1.

_ S/o

Pl%naj agegl o
S/o Abusaia, Putjlyalllam House
Amini lsland

K.K. Ra/ak age '27

S/o-Khader l<oya Kunmyatamkakkada House

Amml sland L

ig‘fAé"’hfa-F,‘égé'i3 i
S/6 /\hamed Pallam House
/\mml slcmd

K (, \/Ioosa age 44
S/o /\ttakoyd I\eolachely House
/\mlm Island o

U

B, <asmlkoya age 42
S/o Chcnyakoya Balapp House

Ra heem "M,‘f‘age 33
dul]akoya ‘Madam House
/\mlm lsland

Pookunhl :
S/o T.C. Yousaf Noormahal House
/\mnm lsland :

f‘'VB‘.‘.‘Ga_ngesh)v ‘

Versus

‘!II\avalalhl 667 555.

Applicants

ft‘he UT of Lakshadweep



‘hayats
anchayats
ofthe UT of Lakshadweep,

:/\dmmlsu auon ofllwé U of Lakshadweep
Ka\/dldlhl 687 555 .

A\/i'llage’ _-_( [‘)wfe’,_e;.p) Pancha:}’ifi’at
Amini Island represented by its
Executive:Officer.

(By Advocate M1 S .ii'{:adhékriish_nan)

20.

l.

Lo

'() No 323/7013

Mohammcd /\bdul Razak
g/o U.K. I\alld (ova
/\ualada llou%
/\ndloul%ldnd o

/\ndnott Isldnd

(By /—\dvq’ca-te M 1;. KB Q,éllgesh)

o

(OS]

PR .
I

' ‘Vén:s'us A

l h(, /\dmmlstlalol

Dcpcu tmcnt of anomment of Forests
Wnion lcmto]y of Lakshadweep, -
l\avanalhl 667 555.

Respondents

Applicants

Respondents



43

- adhakl 1shnan)

OA 326/2013

Savad] ( agc 40

9/0 \/Io! ammed AP T ';‘?'Jrinikkadu

S/o émmll Ki P "'Palllpuxa
'Kanldthl lsldnd

/\boobac cer P K age 34
S/o 1 athahulla, Puleenakeel
Kavarathi Island. - '

* Jehangeer AP age 32

S/0 Hameed, A liapura
I.<a\).éx*atlwi 'l sl%md

Versus

'[ hc:Admlmsu alox
/\dmlmsu ation ofthe UT of Lakshadweep
[\d\/dlalhl 623” 555

Uni ';of" Lakshadweep
-Kavala.hl »787 355 -
xcplescmod by 1ts Duectm

_ Vl]lage ( )wccp) Panchayat
Kd\/dldlhl Island represented by 1ts
R \CCUUVC’ Olﬂcm

(By Ad_ﬁ\{'o',cf_‘?;aié' M S.'.'Rfa‘c’{h akrishnan)

1le.nce & Techno]ogy

Applicants

Respondents



P

Ll

6)/\'-327/20133?,;”" |

I 41001\, 400 40,

(By Advocate: MiK.B.Gangesh)

(S}

(By Adiocate: N

(S

Versus

The Administrator
Administration of the UT of Lakshadweep
_Kavari-ilhi—682 555.

DllLLlOl (bl Panchayats
Dcpm (e of]’anchayats
""" n of the UT of Lakshadweep,

l\qvcucuhl'%é?? 553

Dc‘pe"n tmcm of L“nvironmem & Forests
Union lemtoxy of L akqhadweep
Kavarathi-682'555

Village (D\vcep) Panchayat
Kavarathi Isl md represented by its

xecuti \(cl,l(.)ﬁi ficer.

:Mr.S.Radhakrishnan)

5 (igc'34
S/o \/lohamood H’Ul Chendipura,
l\d\/alalhl;,; L

Sainil Hameed PP, age 39

S/o Auai K P Pokala Chepuxa House,
I\avaxcuhl

4 P.él_:llal'n House,

Applicants

Respondents



45

5.
' badam House,
(By A Gangesh)
Versus
1. 'yl"hé/\dnjilﬁi-stx'z;itox’ 2
Administration of the UT of Lakshadweep
Kavaiathi-682 555.
2. Director of Pathayns
' Depaumem ofPanchayats
' ;Admxnlstlallon} ,oflhe UT of LLakshadweep,
3. Lauc
‘ Dnccloxate of Lduc,ann
: /\dnnnlstlatlm of the Union Territory
of” I.‘akslhad\\/_ge;p, Kavarathi- 6.82 555
4. Vllhoe (Dweep) Panchayat

Kavaiathi Island nep]esemed by its
;‘ Txcc.utwe Oﬂlcex

(By Ac'l\{o c R@'ﬂhak rishnan)

,1stmg Centre Klltan,
at, Klltan

Applicants

Respondents

Applicants



Dcpa ( ;-dt qfi’énchayals
/\dmlmstmtxon of the UT of Lakshadweep,
Kavarathi- 667 355

3. The Onel Lxccutxve Officer
District } (mCh’W”xl Unit
Kittan, Union Territory
of {akshadweep-682 557 Respondents

(By Advocate: Mr.S.‘Rf,'adhakriéhnan)

25. OA 331/?013

mchaua ( ousc) Ag:am Island

U l of Ldkshad\vcep

\Vokagj as casual labourer in the Department of
Scxcncc& lcchnology Agatti, Lakshadweep.

2, Hydcx P, .
Slo’ deced Buhdn laJl U.
Pokk’nhap ada ( :I.o,use) Agatti Island
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Applicants

(By A iakose, Sr. & Ms.Daisy 1.Daniel)
Versus
L or. Rl
ep; Kavarathi-682 555.
2. | .Chanpemon
Village (Dwecp) Panchayat Agam -682 557.
3. Chanpelson

Vlllage (Dweép) Panchayath Chetl at Island-682 554

4 T he Jumoll‘:.Suemlﬂc Ofﬁcel
' it of: cience & ‘Technology
-}Chetlat 6‘:8 . 5-54

5. The Jumm Smenuﬂc Ofﬁcer
Dcpaltmem 0) S'Clence & Technology
/\gam 687 557 |

6. 'Dlrectm ofPanchayath
* Department of Panchayath | .
Ka\:{al'a‘ihgl 682 555. Respondents

(By Advocate: Mr.S:Radhakrishnan for R1,4,5 & 6)

Applicants

~Versus




R ¢ Tt S “; %gw\vmmh, Lo

L
2.
K 1va1 ml
3. Sub Dl\/lSlOI’la] ()ﬂlf

Kiltan l%land Unlori vvell'l. ry of Lakshadweep

‘Kllldn

4 DilCClOl L
Services, . L
U of L akshadwecp, Kavalatu

(By Advocate: er.S;;Radhaknshnan)

27 OA 3442013

. KassimA -
Sto.Attakoya P.P
/\11 yérhara }~-Iou-se’,‘ Andrott

2. Ialal'uddmN

mada House Andx ott

3. Vlohammcd llassan C.E
-~ Slo: Kunhll\oya SVP-
l dayakkal H'ouee Andrott

4. M(')hannncd Ra’feek CK
- Slo, Koya K. C '
C hcnya I\akkanal House, Andrott

5. \/1()hamm<,d Kém’aluddih M.K
S/a. Shlhabuddm Pookoya Thangal
¢ kada iIouse Andlott
6. IV : ~Bashcer C
S/o:Pookoyai '
Edayakkal T ﬁse,’"'Anclx'ott
7. NOOJ ul. I‘Iagsan A

Slo. Na]layak,oyd UK
. /\ua\ada Touse Andrott

Respondents



LI

- S/, ate Usa:

A9

3dd1n T hangal
<atb? 'Ai’:}d'xjott.

/\dnfmxslxamon 6ftlne Umon Territory
of L. akshadweep, (avalam - 0682 555

Director of P anchayats
Dcpantmbnt of Panchayats
/\dmmmlxatlon of the Union Territory-

- ofl al\shadwcep Kavalatu — 682 555

Dcpallmcm of Llecu icity
Union Territory: of Lakshadweep
l\a\/axalhl - 682 555

V]llag:e (chep) Panchayat
/\ndl()ll lsland le)r.esented by its

()A 343/2013

-/\y%hommal C ,
D/o Hamsa, ,_,l_liazchctta House; Agathi

Beefath ummaiP. e

~ BlokasmiKoya; Pathanveed House, Agathi

makad House, Agathi
a—:);}amk__a;kada House, Agathi
/\bdul Shul\dox

\/lclalllam Ilouse /\gathl

llidayathlla I\/[ K

S/o. /\boobackey Koya V K-
kakada House, Agathi

Mdl\kds 1{1\(11(;1

Applicants

- Respondents



-~

9.

%/o'.l;lam'ce < :
Kunnatlmlam Housc Agathl

Nazer K
S/o.Kidave - -~
Kunnikathiy'ap_'a_i_da House, Agathi

'Showkathall M
S/o.UmmerB .
!\‘“/lalgayachlgda Iljouse, Agathi

SM\MMMI“\»
l’alhdda I louse Agathi .

/\ boo'b'a'ck(n N.M
S/o._/\bd_u‘l,.'Rahnﬂn l

_Kakl\ad'a Ilousc /\glthl

/\/hen C
Slo. \/Iohammed Koya T.P
( h 1Hc1kl\ad ]lousc Agathl

'/\boobackcx K , . |




24

26.'_

29.

30.

31

Muhaimm

5l

SfoKoya '

' Blyathablyoda House Agathl

Nﬂfeesa M K .
D/o.Abdulla Keya K _
Moothaml\akkadd llousc Ag,athl

/xbooba(kc U P‘ B
S/ 0. /\ L] } M oh q_m med




PN

(OS]
N

33.
o S/o Ma]ccd

36.

37.

40.

42.

43.

, D/o U mm'm :

\/lumhn 1lho

decd \/lohammed L
S/o.KalidP
B Hd llouso /\gathl

Naseer TP
Slo. l\/lulhallf
l hekku I’uthlya lllam Agathl

U said U
S/o Hamza U -
:Unyminerodadﬁetta House, Agathi

Syed Mohamimed KT
S/o /\)oo Sdh F
K amlmhlyoda IIousc Agathi

y-\fbdu*l L
S.:j/,Q.Al,a:Ll_ﬂhuél.la :
Bx ;yéisljél)i{j/:ogia. H'ou‘ se, Agathi

H'l]cuomma [‘P'
D/o Abdul l\adu koya P.C
ickku P uthxyal}lam Agathi

Bathath@da uqc Agathi



55

45.
46.
S/ ya‘ ,
l\oodam House Agathl
47. Showkathall
S/o;late /\uakoya ,
Sallamyodd]]ouse /\gathl |
48. _\‘msamudhccn\/K
SloHamza C:K (1 ale) |
Vadak chla Hlam /\gathl :
49 IRV A
50. \/lohamm - Ah C
S/0. (asml Koya A
Chachalakapqdi ]ouse Agathi

(8]

:' lousc Ag,athl

(I 3_Gangcsh)

& f the Union Territory
i Kavaram - 682 555

ts.Director — 682 555

Applicants



Respondents
I.  Ummer Falj()"()kf_Shaﬂ
S/o.Aboosala .
Malikakal 1-10use' Aminii
2. P.A Saycddll :
Sto .k Idm/akoya
Puthlya Ashaloda Hous_e, Amini
3. Rah‘math Bcégam' : ’ ' :
D/o /\haxmd © Malikakal House, Amini
4, Ahamcdkoyé
S/(_) ,Koyakldavu Surambi House, Amini
5. Vahyabl P C
D/o /\nlhukoya Palllyachetta House, Amini
6.
7.
I\d\‘/dlal.ll Applicants

(By Advocalc—: MJ K B (Jangesh)
: ,:;,.:\'/elf'sus
l. lhc /\dmmlsllalon

Admilms'l‘rauon of the Union Territory
¥ wccp, Kaval atti — 682 555

-i(

Panchayats
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dweep
Director of Education — 682 555

Respondents




EEIR P JUT S <5 S SISOV RS
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Sadxhalh V M .
DYo. Vallya Abdwahlman
Vadakkumelachadam Kavarattl Island

11, ‘Rah' i‘ambec 1 P l

L amined I;(.P‘ C

T ‘_ap_u_xja;f‘Kavarat‘ti‘; Island
12. 4Beefathumm‘d B

D/o. Aboobacken .

Beeramthoda Kavaxattl Island

. !

13. Ré\hlﬁéth Bee‘guﬁ.m PP
D/o.Attal K.P.
Pochalachepuxa Kavaratti Island

14. I\'/I.éljanath ,
D/o Mulhu Aynapura
% pé’auna Kavaxattl Island. Applicants

'B_’-"(_I};angé;s‘h)

Respondents

(By AdvocateMrS iR'é’dHakr,fshnan )
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fSU'xj'alnbl {ouse‘Amlnl

Anwar Hussam
D/o Essa , s
Kottdpura IIouse Amm1

'
Y

,Sajttha BeegL)m ,
D/o, Sayeed Abdulla Koya
Be I House Ammx C

]iaméé‘dathbi“ ‘} s
D/o. Shaikoya
Monakkallachetta House Amini

Hassamar

S/o Mohamnﬂed
/\Ilmmcchctta House Amini

Versus

The Administrator
Admlmstlatlon of the Union Territory
01 L akshadweep, Kavaratti — 682 555

Dnectox of‘Panchayats '

Umon .Ten 11615/ of Lakshadweep
Kavarathi 1cpxesented by
Dneclor ofhducatlon - 682 555

Applicants



* el

Respondents

,Kaxthatt Hou‘se- Andrott

3. :Sayed Mohammed

Slo. ‘Aboosala :
5(arachetta House Andrott

4. Mohammedllussam o

:S/o Mohammed :
‘Bappathlyod H:ouse Andrott

Applicants

L. 1 he“Admlms«trator
Admimstratlon o‘f the Umon ’I‘emtory

Respondents



33.

L.

2.

3. Hassar ’
Slo.Attakoya’
'KunJanattlchetta Andrott

4. 'Yousaf

Slo.Pookoya .
Pulhlya Eddlyakkal House Amini.

Adh trétlon of the Umon Territory
‘ "kshadweep, Kavaratt1 - 682 555

: (Dw eep) Panchayat
A idrott Island répresented by its
Executlve Ofﬂcel 682 554

Applicants

Respondents



2.
3. Mansoor Alj :
So, Mulhukoya .
:Pentamvellpura House Andrott
4. Mbhammed 'Fa’isal :
Slo. Slddecque Lty _
Mdkket Hous ‘fAndrott Applicants

Respondents




Fhek_:‘p‘utﬁlya Veedu Agatu

4. K P Hom/akoya
S/o.Aboobacker 1 [
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathall
$/0: Sydubukhan ,
Kondmoda Iouse Agam

6. B Shaxafudh o S

S/o; Ummer Ella
Bccyakul ) “da House Agatt1

el
' .

7.V K’Mohammed Mukthar ,
S/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

8. /\bdul Rdhlman o
S/o Dlddf" g

Applicants

Respondents

',4
l
CEIN



Applicant

Velsus .
l. "l he Adnﬁnméuator _

/\dmmlstxatlon ofthe Umon Territory

of L akshadweep Kdvai ath1 682 555.

2. The Dnectox (Seches)
/\dmmlstratlon of the Union Territory

of L. akshadweep (Secxctarlat)
Kavaram — 682 555 :

3. Dcpartmcwt Qf Agx 1culture
Union Ten noty ofLakshadweep,
Kavafrathn‘L 682:555. " &
Reprcsented by iis Dnector Respondents

(By Advicaié M

FO T
.

3 Rg'dhakri;shnan)

37. OA 355/2013

1. Muthulgoyd [
$/o. %harkoya

Applicants

1. 'lhe Admmlstxa*tor ‘ .
'_/\dmlln...'lslratlon pfthe Union Territory
c)l_I ak \adweep; Kavarattl — 682 555




4, ,anlage (Dweep) Panchayat
“Andrott. Island represented by its :
Executive Officer— 682 554 Respondents

(By Ad.QQeate: MrS ‘Radh'a:wkr,isjhnan )

38. ()A 356/2013

llajarommabl -

: ES/o Mohammed Koya Hta_]l :
Ma]mlkkakada Hous Kalpeni Applicants

{

(By Advocate Mn K B Gangesh)

V.ﬁers,u-s

l. N
6f the Union Territory
p; Kavaratti — 682 555

2.

3.

Kal'pem lsland xepresemed by its
l xecutlve Offi "'_-1" 1682552 Respondents




12.

Abdl Latheef .~

S/o.Pallath Kun.hl Koya'!
Ncnempapp@dq:House,‘

Attakoya

.S/o Kasm1

i
2 ];lal 1 IouseF

‘Kalpeni

Kalpeni



14.

19.

20.

21.

(By Advrqcatga Mr.;(.B'Ganggsh)

L o
.- - Versus

3. Dire 'tofof If’anchayats
Department fPanchayats
/\dmmlsuatmn of the Union Territory
ofLakshadweep, Kavarattl

Applicants



4.
Kof(rww y its :
Respondents
(By A n)
40. : 3/2
Abdul Latheefi' S
Keela Villattom, Amm Island
Lakshadweep S g Applicant
(By Ms.Shahna Ka‘rithji:.keyan)é ',3
‘ ;V'--ér:sus- !
L. V1 lage (Dweep) Panchayath
_Amm: Island: .
"ented by the Chéur Person
Pm-—_. 82 552 &
2. Secretary } :
Departmem of Panchayath Kavarathi
3. 'I)lrector :
E mployment and T lammg
Union Iemtoly ofl akshadweep
Kavarath) . Respondents

' ad;b:a,kriishnan for R 2&3)

Mampuramj ou

Amini lsland L ‘. . aﬂwéep ; Applicant




Respondents
Rabeehathulla B.P.; aged 35 years
S/o. Mohammed Koya TN, &+ =
Labourer, Klltan Re31d1ng at \/allyapura House,
Kiltan Island ST : Applicant
(By A@jfyaéé‘fé.; S P.V. Mohalnan)
N " Versus
. Thc Admmlsu atox |
u T ofLakshadweep, .
Kavaratti- 682555,
VLlec;ncal.Dlwsmn Kavarathy.
2. .Dxrector of, Panchayat,
:Depa men{ of Panchayat
,';Adrrgmlstl a}fon ,of UT of Lakshadweep,
-3682 555
Respondents
Applicant

Versus



b

: "Klltan;".y— 682 557 ) : Respondents

[By Advocate Srl S Radhakrlshnan (R1 3)]

44. OA 364/2013

Y~‘ii'

Abdul QUblSh S/o. Samul Abld P., aged 27 years,

Malikakal, Kiltan, U.T. of Lakshadweep, working as

Casual. LabOUICI (lee Stock Inspectors Trained Labour),

Animal Hu%bandly Depaltment U.T. of Lakshadweep,

Kavalathl . i: o :,;.,, b ' Applicant

2. (,halrperson Vllzlage (Dweep) Panchayat,
ZKII“[an = 682 557 "

- 682 555.

Respondents

S/o -Sa';/eed
kammpuna Mous*e



Applicants
(By Advocate Mr. K.B: Gangesh)
A‘.'Ver.sd's? : .

1. The Admmlslratm
,/\dmmlstnalllon oflhe Union Territory -
ol L. akshadweep, Kavarath1 682 555.

[

2. The Dlrectox 0 éPanchayats

4Por1 Control Tower Andrott - 682 554
chresented by its Ofﬁoer in charge.

4. [)1rectorate of Art & Culture
/\dmlmstxanen of the Union Territory
of Lakshadweep;, Kavaratti — 682 555.
chresentcd b))'tts Duector

éf ;j:gn‘lcul,ture
ionof he Umon Terrltory

I xecutwe Ofﬁéel 682 554 Respondents

Nal'lakoy agedi37. years, S/o Pookunni A.,
hqtt"pé ad {ouse Andrott.

i




’ TPanchanal"I*l‘o" e’,f' Andrétt

6. Kharr ag,cd 32 years S/o Muthu,
' Pulcenakeel IIouSe Kavarattl

7. /\bdulbarr agcd 34 years S/o. Hamza Koy,
Monak,kal House Amm{r
I
8. :Saycd Koya ag,ed 44 years S/o. Pookoya,
Meelachen House Ammr | Applicants

(By Ad\/ocale Srr K B\ Gangésh)
. s o

_"-"_1::"‘ :_f, ‘i Versus

1. l hc /\dmrmsu ator

Admmrstratron ofthe U'rnon Temtory of Lakshadweep,
Kavaram 682 555 t

4. Vlllage (DWe p)_Panchayat Andrott Island,
rcpresemed by 1ts F xecutrve Officer — 682 554.

Respondents




13.

|

S/o Sayed Mohammed,
years, Saye"d‘ Ismail,

8 years, S/o. Nalla Koya,
years, S/o. Mﬁ‘neer,

ed‘32 years S/o. Nallakoya
ISE, Andrott

1’Iam/akoya' a&ed 52 years S/o. Koya Kidave,
Chckkarakkad House Andrott



17.

Applicants

Versus

l. T he /\dm"m 1§11 ator ’

Admmlstratlon of the U.mon Territory of Lakshadweep,
Kavarattj- 682 555 '

2. Dxrectox ofP: n;g:hayats :
Department of Panchayats,
Admlnlslratlon ofthe Unlon Territory of Lakshadweep,

Respondents

16 y:é'aré,'D/o. Hamzath, *

5.
i,f el H(’)ﬁi,a'sq, Kavarat‘ti.

6 l: 36 years D/o Ibnu Maja,
ya

7. 6 ylears:;' D/o Hamzath,

ratf].

.4
O



Applicants

Versus

L The /\dmmls : .dl()l
Administration oflhc Union Territory ofLakshadwcep,
Kavaratti- 682_5‘55. :

; "

2. Dlle(,l()l 01 Panchdydls’
Dcpantmcm of Panchayats
/\dmmxstnau_ "',fo‘f the Union Territory of Lakshadweep,
Kavax cllll = 682”555

3. :Duulonatc fMedlca] dnd Health Sc1v1ces
Union Terri 01-,_'517 (L dkshadweep, Kavarathi,
Replcscntcd by its Dnccton 682 555.

4, Vllhg,c (chcp) Panchayat
Kavaratti lsland represented by its
B xccutxva ()chu 682 555.

Vxllabc (chcp) Panchayat,

Respondents

, dgcd 35 yecus S/o Kunhikunhi,

I
- Palllchdm lIou% Kdledltl
2. 1 l Nascu Aged 32 ycam S/o0 Hamzath,
I’Ulhlya Illam Kavaram
3. P Ramla B aged 34 years, D/o Kunhi Koya,
I M :
4. d 36 _):i/,e‘arsy, S/o Muthu Koya,



I"ut.hxya 111% 2

7. bdul Ra/dk agcd 28
axabxyodd Houqc Kavaxattl

o
Lo

(By Advocate: Sri K B (Jangcéh) o

Versus

l. The /\dmmnslxdlo_l_,n_
Administrati f thc
Umon Tert 1101y of 1 akshadweep, Kavaratti.

2. Dcpallmcnl( '/\mmal iusbandly,
Union Teritary of L akshadweep, Kavaratti
repr cscmed by. its Dlrcc_Lm

3. I)1rcuox of. Panchayats

Department of Panchayat%
Administration of the °

Union lcmt()lyo.l l.akshadweep,
Kavarati, -

4. Vlll‘agu (chn . 'Panchdyal
]\av atti lsla d- 1' prescmed by its

50. O, A No. 372/2()13

: .a,n;lal,u‘c_ﬂq_g;m 1S/, Abdulla U.C.
Mudakkiyoi

Kadamat. ~ =

(By Advacate Mr. K13, Gangesh)

l. .
¢ Union Territory
tithi — 682 555.
2. The Director (Services)

Administration 'of the Union Territory

ars, S/o Mullakoya,

Applicants

Respondents

Applicant



75

of Lakshadweep (Sec‘l‘etax'iaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi = 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radha.krishnan)

51.

OA 373/2013

Abdul Saleem, aged 32 yearé, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed [gbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. : Applicants

(By Advocate: Sri K.B. Gangesh) -

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the ,
Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. ' Respondents

(By Advocate: Sri S. Radhakrishnan)



76

52. 0O.A No.380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island v :

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Istand — 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep - 682 557. o : Respondents

(By Advocate Mr. S. Radhakrishnan)
53. QA 381/2013

1. B. Saida‘liv, S/o late Mohammed Koya
 Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti [sland,
Union Territory of Lakshadweep.

3. K.G.Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Unioh Territory of Lakshadweep.



77

4, T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island, :
Union Territory of Lakshadweep. : . Applicants
(By Advocate: Sri N. Anilkumar)

! : Versus

l. The Administrator,
~Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.
4. The Director of Panchayat, -

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

s The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
- Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54, OA 384/2013

1.~ Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at-Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



3. Noorulla §. M aged 39, S/o. Late P.S. Kunhimon,

‘District Panchayat, Kiltan,

Res;dmg at Sg’iife Manzil, Kiltan Island,

UT of Lakshadweep. ‘ Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator, |

UT of Lakshadweep,
Kavaratti-682.555.

2. - Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 6;82 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. QA 386/2013

1. Jahathali P.P,, aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A.lsmail, aged 45 ,years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Tetritory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla AM., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin — 682 552.

6. Khalid A.P, aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island ‘Union Territory of L akshadweep, Pin — 682 55.

7. lJafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11

12.

79

Abdul SalamA, aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul I--Iassa?f K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

B 1)
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Ami‘n'_i [sland, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U N aged 35 years, D/o. Eassa Kottappm'a,-
Unnam, Amibi Island, Union Territory of L.akshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhaya v.S.)

o

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,
Department of Panchayaths,

- Administration of the Union Territory of Lakshadweep,

Kavarathi — 682 555.

The District Panchayath, Amini, rep. b‘y'its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56. OA 388/2013.

1.

P.P. Amanuiia, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka‘Bé_.m,l, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

g0

K. Sajeedkha:n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

I

(]

Versus

The Administ%im
Admmlslratlon of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaxam - 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director - 682 555.

Assistant Settlement Officer,
Amini Island — 682 554,

Village (I)weé,p) Panchayat,
Kiltan Island, 'repl'esentcd by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

0A 390/2013

C N. Abdul Hakeem aged 38 years, S/o. Koya,
Lherlyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.SadiquezAli,’ aged 44 years, S/0. Mohammed C.P.,
Konhan <ald<’a*da House,Kalpeni.

C.N. Ilabusabl aped 50 years, D/o. Attakoya
Chenyannallal House, Kalpeni.-

Hameedabi, %ged 41 years, D/o. Ramalan,



10.

1L

12.

15.

17.

18.

19.

20.

21.

i
Pakkath 1--Iousje, Kal‘peni.

AT. Sheemabl 42 years, D/o. Hamzakoya,
Athanam Ihottam House, Kalpeni.

A K. Muthub1 dged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. ”‘

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath I*Io‘u‘S'e, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K. V
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,a:g:cd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,

Mayamkakkepura-I-Iouse, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,iaged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Alj, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24,

25.

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

Jaffer, aged 3%5.)/6&13 S/o. Hasan T.P.,
Kaladl Ilouse Kavaxam

Basheer, ag;ed 36 years, S/0. Mohammed P,
Kunniname! House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppadé House, Kavaratti.

Raziyabi, a:géd 33 years, D/o. Ali,

~ Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameé‘n, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B.,'aged'43 years, S/o. Kunhi Kunhi P.,

Biranthoda House, Kavaratti.

Mohammcda,l'_i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, dged 39 years, S/o. Sayed Koya,
Edanilam I“Iovg’s‘e,' Kavaratti.

Jassin (,, aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Ra'ﬁ, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.

A
£



38.
39.
40.‘
41.
£
43,
44.
45.
46.
47.
48.
49.

50.

52.

53.
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Mohammed Shaffee P.A, aged 35 years, S/o. KUJI Seedi Koya,
Puthlya Allkom Amini. _

Abdul Rahee’}‘h, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti. '

Mushin, aged:.';_39 years, S/0. Nallakoya.,
Kuttithayapura House, Kavarattl.

Akbar T.P., a;g_ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti. ’

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Paldmkakkada House, Kavaratti.

 Najumudeen P., aged 36 years, S/o0. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged;B,S years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., aged 30 years, S/o. Khader, Agam House,
Kavarattl.

Firozkhan, agé.‘d 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisha, aged 44 years, D/o. Ukkas,
Umbijapura Ho’use Kavaratti.

,..f

Chamgyathagym House Kavaratt1

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem , aged 31 years, S/o. Hameed,
Chandlpum House, Kavaratti.

M.T.P. Ilabceb Rahman, aged 43 years, S/o. Khalld
Mclath;_tuvathapuxa House, Kavaratti.



sa.
55.
56.
57.
58.
59.
- 60.
61.
62.
63.
64.
65.
66.
67.
68.

69.

B4

Moomirjath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.
: . J
Halima:,_;agedg_35 years, D/o. Koyamma,
Thaleél{epuréglilouse, Kavaratti.

Sayed AbdulRaheem, aged 46 years, S/o. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

Abdul Reheern, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. ’

Sayed Abdul Jaleel, aged 39, 8/0: Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, a'g:e‘d 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

SeethivKoya,?éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariy(‘)mmab‘{i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

I\/lohanﬁmgd Sh-a-ﬂ, aged 33 years, S/0. Ahammed Héji,
Pakichipura House, Kavaratti.

‘ Mubeéha, ag,é'd 23 years, D/o. Sayed Poo,

Neliyampura;House, Kavaratti.

‘ Salmé’,}”??éged 22 years, D/o. Cheriyakoya,

Vadakila pura House, Kavaratti.

Muhan}med,»éigfe:d 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti. )

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Anini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Amini.

Cheriyakoyajaged 41 years, S/o. Abdul Khader,
Pandaram House, Amini.



72.
73.
74.
75.
76.
77.
73.
7.
80.
gl.
82.
83.
4.

85.

g5

Cheriya_koya M.C., aged 32 years, S/o. Hameed,

~Melachetaa House,Kadmath. -

‘Shafeej?\i/.P., éged 39 years, S/o. Ismail,
Vadakkilapura-House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahir,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/0. Khader,
Attalada House,Aridroth.

Muthubi /\K aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, Do, Koyarima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

IFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

" Nusaiba A, aged 45 years, D/o. Yousaf M.P.,

Achammada House, Androth.

Khaulath 1., aged 38 years, D/o. Nallakoya T,
Lavana‘_.,:l§kal House, Androth.

Balha?’f., ageid 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., dged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
88.
89.
90.
9.
92.
93.
94,
s,
9.
97.

98.

-101.

Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maldandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
[avanakkal House Androth. '

Aysummabl T aged 45 years D/o. Muthukoya K.P,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

Muthubi P.Mﬁ.,'age‘d 42 yeas, D/o. Yakoob,
Puthammada‘fh House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunh1
Kunnel House Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

M., !age'd 39 years, D/o. Nallakoya M.,
ouse; Androth. '

Rahil M aged 39 years, D/o. Nallakoya,
Math11 House Androth.

Hussain P.P.; aged 45 years, S/0. Aboo Sala
Poovmapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada' House, Androth.

. Hussam E K ‘aged 48 years, S/o. Seethikoya,

”'al House Androth

Sayee _,Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal rouse Androth



103.

104.

105.

106.
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Ilussaln K., ag,ed 50 years, S/o0. Sayeed Bhkari T.M.,
Kunna 'hada House, Androth.

Ismaxl;_aged 40 years, S/o. Lava Burhikage Moosa
Kunnumange House, Androth.

9uba1dab1 ag,ed 37 years, D/o. K.K. Sayedmohammed,
Pathada IIouse Androth. '

Pookunbhi, aged 31 years, S/o0. Saye Mohammed,
‘Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, | o B
S/o. Kidave, Moodampura House, Androth. ~ Applicants

(By Advocate:'Sri KB Gangesh)

—_—

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 55S.

Director of P'anchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratu - 682 555.

Dire“ 'Department of Labour and Employment,
Adminjgtratign of the Union Territory of Lakshadweep,
(avaxattx - 682 555.

Department of Education, Administration of the Union Territory
ofLakqhadweep, Kavaratti, represented by its Director — 682 555.

Depaxtment of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depanlmem of Women and Child Development,
Admmlstratlon of the Union Territory of Lakshadweep,
i 1epresented by its Director — 682 555.

Depaitinent of Fisheries, Administration of the Union Territory of
L dksh‘_: :Weep, Kavarattl represented by its Director — 682 555.

Depar&ment of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaram
represented by its Director-682553.



; ‘.8'8 o |

Lak'sh?édweeﬁ Khadi and Village Industries Board,

9. .
Kavaratti, represented by its Chairman — 682 555.

10.  Revenue Sub Divisional Officer, Kavaratti Island - 682 555.

1. SubDivisional Officer; Amini Island - 682 554.

12, Assist : 'Eggi_nele"rj, LPWD Sub Division, Andrott Island-682 553.

I3, Lakshadg eelestnct Panchayat District Panchayat (HQ),

Kavaratti, '
represented by its Chief Executive Officer - 682 555.

14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬁcer - 682 551.

15, Village (Dweep) Panchayat Kavaratt1 Island, represented by its
1~xecut1ve Ofﬁcer - 682 555 ,

16.  Village (D‘weep) Panchayat, Amini Island,
1‘epres’e‘nt'ed b‘y it.s Executive Officer — 682 554,

7. Village (Dweep) Panchayat,

' (adamath Island, represented by its

Excht ”je Ofﬂcer - 682 553.

18.  Village (DWee‘p) Panchayat,

Androth Island, represented by its '
1~xecu11ve Ofﬁcex 682 552, Respondents

" [By Advocate: Sri s Radhakrlshnan (R1-8 & 10—18)]

S8.

I

()A 392/2013 '

Ilusqam, S/o Aboosala '
p‘adal (Konchukakada) House

oor, S/o late Kidave,
Pakrumupanoda House, Agathi,
Pnesemly wqumg as Cleaner,
RGS HoSpltal Agatti.

Latheef, S/o ‘Attakoya,
(dlkandlygda Touse, Agathi,
Presently working as Cleaner,
RGS Hospltal Agatti,




" 10.

1.

12.

13.
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Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently wokag as Cleaner,
RGS Ilospltal Agatti.

Sub: Mohamed,
Kula se, Agathi,
Presen ing as Cleaner,

R(JS Hospltal Agattx

Hajara, D/o l'at_e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently wmkmg as Cleaner,
RGS Ilospltal Agattl

Ablda;D/o Hamecd _
Makkiyachoda House, Agathi,
Presently working as Cleaner,
RGS {osplta Ag,attl

Sulaikla, Do Mohamed,
Koylam House, Agathi,
Presently workmg as Cleaner,
RGS Hospital, Agatti.

9/6 Hamza,

Sulair

Kalan hiyoda House, Agathi,
Preg wmkm& as Cleaner,
RG pltal Agatu

d;. S/o Koyassan,

| Ampcffipally llLIouse Agathi,
Pnesently working as Cleaner,

RGS Hospltal Agatt1

Saif ulla g/o Abdulahlman
Manyathoda House, Agathi,
Presently- workmg as Cleaner,
RGS Ilospntﬁl Agatti.




a0

)

Abdulld S/o}(halld

Kandavar Gothi House, Agathi,

Presently woykmg as Cleaner,

RGS Hospital, Agatti. - Applicants

(By Advocate: Sri R Ramadas)

Versus -
1. The /\dmxmsu ator,.
i H'lemtoxy of L akshadweep,
Aratti. 682555
2.
3. lhc MLdlCdl Ofﬁccr in charge,
(,ommunny Health Centrc Agatti [sland,
Union T 111101y of .1 L.akshadweep 682553 Respondents
(By Advo N g Radhakrishnan (R1&3))
59.
l.
f “thei ‘ssmtam Engmeer Electrical,
Lccmcal Sub D1v131on Kadamat.
2. Al uddecn aged 41 years,
ed ‘Madkmachelta Kattipura House,
rer,
ssistant Engineer Flectrlcal
ivision, Kadamat.
3. K l,;ag‘éd 3] y\earé,v S/o late Nallakoya

House, Kadamat, Skilled Labourer,
the: Assistant Engineer Electrical,
Stib Division, Kadamat.




g1

ouse, Kadamat, Skilled Labouxer
ssistant Engineer Electrical,
ivision, Kadamat.

5. K.P.’fiiK_‘Linhiqua, aged 41 years, S/o'late Hassainar, '

Keelacherry House, Kadamat, Skilled Labourer,
Officé of the’ 'Assistant Engineer, Electrical,

Hccmcal Sub DlVlSlOn Kadamat.
(By Advocalc Sn R glcelaj)
I The Admmlstl ator,
Union’ Iemtory of Lakshadweep,
Kavaldtu 682555
2. The I)il‘CCtox‘;,_'O‘f Panchayat,
Department of Panchayat,
/\dmmlstratlon of Union Territory of Lakshadweep,
Kavalaul 662 555 :
3. The Chlei Executive Officer, DlStI‘lCt Panchayat
Kadamat- 682 556
4. lhc A'sﬂmlant Lng,mccn Llecmcal
5.
(By Advocate
60.
L.
ry of Lakshadweep, Kalpem 682 557
t Umprampappada House,
d-682 557
2 ya, S/o late M.K. Hamzakoya, aged 43 years
killed Labourer,
] sbandly Unit,
Uriion Territory of Lakshadweep, Kalpeni-682 557
and 1csxdmg at Thithiyapada House,
Kdlpcm Island 682 557. '
3. M, I ydcxi, S/o late M K. Yousef, aged 43 years

woxlg g.as Casual Labourer,
# : o

Applicants



/\mmal IIusbandxy Umt _
Union T emtmy of: Lakshadweep, Kalpem -682 557
and resxdmg 'at Manchlyanam House,

1ed Ibnu Jaffer, S/o K.P. Sayed, aged 44
as Casual Labourer,

usbandry Unit,

. 0 1101y of LLakshadweep, Kalpeni-682.557
and-residing at Kakatchiyoda House,

Kalpehi' 131a1;id?-682 557.

M.K. Naseer 5/0 P. Lherlyakoya aged 33 years
working as Casual Labourer, -

Animal Husbandry Unit,

Union- Femtow of Lakshadweep, Kalpem -682 557
and residing-at:Malmikakkada House; _
\alpem Sland 682 557

M (alam %/o M C. Muthukoya aged 34 years
wokag as Lasual Labourer, ~

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
yeaxs woLkmg asiCasual Labourer,

Animal H usbandly Unit,

Union, lemtmy of Lakshadweep, Kalpeni- 682 557

and rcsldmg at Kandamkalam House,

K. C) Ade ”alam S/o P Assamar aged 39 years
wor kmg as Casua] Labouxer

Animal Husbandry Unait;- : S
Umon lemtoxy ofLakshadweep, Kalpem 682 557
anq 10;;_@11153 at Kakatchiyoda House,

I(alpéli'i ;I"slan‘d—682 557.

'hafd S/o late Sayedmu 1ammedkoya
,~working as Casual Labourer
An "’ndry Umt - ;



1.
Department of%Panchayat,
/\dmlnlstlatlon of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Executive Ofﬂcer DlStrlCt Panchayat,

Kavaratti-682555. ' Respondents
(By Advocate: Sri S. Radhakrishnan)

62. OA 400/2013

1 Suaj,ag,cd 44 years, S/0 M Suban
Ulhlyd andcnam House, Agatti Island,
Umon lcmtoxy of Lakshadweep.

2. Noushad Ali,‘: aged 32 years, $/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Union Territory-of Lakshadweep.

o8
<
>

| -:."b::d,ul .N'a';ser, aged 28 years, S/o M. Abdul Rahiman,
ela Illom Flouse, Agatti Island, ’
Union<lerritory of Lakshadweep.

ged 30 years, S/0 Kidave ,
ouse, Agatti Island,
ry of Lakshadweep.

5. KC. }\Edul’"%hu-koor aged 38 years‘ S/o Kasmi,
Kar 1yamachetta House, Agatti Island,
Union Icmtoxy of L. a<shadweep

6. -M P. Nx/dmuddm agcd 27 years, S/o M. Abusala,
Melapura - llousc Agatti Island,
: Unviqn‘: ory of Lakshadweep? - Applicants

N Ani:lkumar) '
Versus

I The /\ommlshato[
Umon Temtmy of Lakshadweep,
Kavalam 682551 _

2. Thc '_C‘ha 1 1'p‘ex‘son,



1.

23

Union 'l ""enitmy of Lakshadweep, Kalpeni;682 557

and residing at Pokkarappada House,

Kalpem I,sland 682 557.
Unnikrishnan)

Versus
The .Adfn:illi'szgf.géaltor,

Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,

Department of Panchayat,
Union Territory of Lakshadweep,
Kavaram 682555

The Chlcf Executwe Ofﬁcer Dlstrlct Panchayat
Union’ Icmtoxy of Lakshadweep,
Kavaraln 682555

The Vctm many Assnstant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

I.  Sainul Abid S/o Yusuf, aged 40 years,
Cheriy lala House, Kadamat,
Helf rict Panchayat, Kadamat.

2. Ab«aﬂl ShUk&)f S/o Sayed Ali, aged 41 years,‘
Ukkayachetta House, Kadamat,
Bus Dnver DlStI‘lCt Panchayat, Kadamat.

3. M. Khal’id, S_/Of Nadeer, aged 43 years,
Madurakam HQuse, Kadamat,
Helper, District Panchayat, Kadamat.

4. /\yoobkhdn, 5/0 Kunhikoya, aged 37 years,
(cmtb' Mahal House, Kadamat,
Helpe: smct Panchayat, Kadamat.

(By Advag nR Sreeraj)

Versus

Applicants

Respondents

Applicants



(S)

-

Village (Dweep) I-’ahchayét, ‘ v
Agatti Island, Union Territory of Lakshadweep 682553

The Employment Officer, Kavaratti, " )
Union Territory of La_rks’hadweep-6825§fl :

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,

~ Agatti Island, Union Territory of Lakshadweep~682553.

The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.

I

0A 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, '
Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni [sland.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel) ’

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4. The Director, S
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3> &4)

64. OA 406/2013 -

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

‘Skilled Labourer, Animal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

L. '17lie :Adlwuinistrator, |
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
~ Office of the  Veterinary Assistant Surgeon,
(Animal Husbandry Unit), : '
Kiltan Island, Lakshadweep- -682 557.

4. The Chanrperson v
Village (Dweep) Panchayat
Kiltan-682-557. '

(By Advocate: Srl S. Radhakrlshnan (Rl -3))

65. OA 413/2013

Asif Ajnad,, S/o'Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) '

Versus

Respondents

Applicant

RespOndents

Applicant



1. The Administrator, ‘
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, Mission Duector

National Rural Health MISSIOH Kavaratti- 682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan [sland.

(By Advocate: Sri S. R_adhakfishnah (R1,3 to 5))‘

66. - OA 423/2013

L. Abdul Kareem C., aged 42 years, S/0 Subalr P.P,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.,

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 'years, D/o Ummer,
Moothammada House, Agatti.

5. Mav1ya U., aged 48 years, S/0 Ahamed,
~ Urlyoda Ilouse Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respbndents
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10.  Saromma M., aged 39 years, Do Hamza,
Mariyathoda House, Agatti.

1. Ashml’/-\.K,, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti. '

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the. Union Territory of Lakshadweep,
l\av(uam 682555

2. Director of Panchayats, .
' Depcutmcm of Panchayats .
Administration of the Union T emtory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration ofthe Union IemtOIy of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents
(By Advocate: Sri S. _R_édhakrish_nan )
67. QA 444/2013
/—\boos'{a]i‘h, Slo Rasheéd l{oy_a, , .

Padalapura, Kiltan Island. ‘ _ 7
Union Territory of Lakshadweep, Pin-682558. Applicant

E
j

(By Advocate: Sri. Sha‘b‘u“S‘reedharan)
Versus-
I Union "l"erri't(‘)ry of lLakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan ]sland.

Union Territory of Lakshadweep, Pin-682558.

(98}

4, The Executive Officer,
” Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. 4 Respondents

(By Advocate: Sri S. Rédhakrishnén (R1,2,4& 5))
68. OA 453/2013

. Hameed K., S/0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island. '
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep.Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, '
Union Territory of lLakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, : _
Kiltan.: ' Applicants



oo
(By Advocate: Mr. Grashious Kuriak_oSe, Sr.)
(By Advocate: Ms. Daisy I Daniel)
Versus
| The /-\c;fimi_nistr‘ato‘r,
Union Territory of Lakshadweep.
2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secrétary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of I-’a'n'chayat, .
Department of Panchayat, Kavaratti. Respondents
(By Advocate: Mr. S. Ra,dhaldishnahv (Rl, 3to 4))
69.  Q.A No. 488/2013
Salmath N
D/o. Sayed Koya
Madapally House
Chetlat Island. Applicant:
(By Advocate Mr. K.B. Gangesh)
Versus
I The /—\d‘ngwinistrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.
2. The Di.‘r"ector (Services) .
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti —682 555.
3. Departnient of Science and Technology
Union Territory of Lakshadweep,
Kavarathi - 682 555.
Represented by its Director. : ’ Respondents

(By Advoc.ate;i'f\/lr. S. Radhak’rishnan)

70.  OA 492/2013



\;q {

" K. Bushra Beegum, W/o Hé_keem,

Aged 27 years, Casual Labour, .~

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. o
Lakshadweep-682 552.

(B'yv Advocate: Sri V.B. l—lai*inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of lakshadweep,
Kavaratti Island, Pin- 682555."

2. ++ The Director of Panchayat,
‘Department of Panchayat,
~ Union Territory of Lakshadweep, -
- Kavaratti Island- I-’i.nf—*682‘>55'5.

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.

4, The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71 QA 49912013

I Rahmath Beegum Keelakunnikkam,
W/0. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island |

Union Territory of Lakshadweep, PIN — 682 556.

2. Mohamimed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,

. Residing at Malika House,
Kadamat Island,

Applicaht

Respondents-



‘Union %Territbry of Lakéhadweé’p’, PIN - 682 556‘  Applicanté
(By Advocate Mrs. Sreedevi Kylasanath) |
| Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programmé Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)
72.  OA 507/2003

Muthu Koya K

Casual‘Labour, Street Light Maintenance

Vlllage Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Pelmanent address : Kunninamel House

Arini Island, Umon Territory of Lakshadweep

Pin- 682552 Applicant

(By Advocalé‘; Mr. TCG Swamy)

Versus

I, The Adfpinistrator
Union Ferritory of Lakshadweep
Lakshadeeep Administration
Kavaratti — 682 555

2.~ The Executive Engineer
(Depar tmcnt of Eleetricity)
Administr "mon of the Union Territory of Lakshadweep
Kavaratti — 682 555

t
i

3. The Secretary (Panchayats)
(Direrctioratevof Panchayats)
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini lsland,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union T emtOIy of Lakshadweep

Kavaratti — 682 555 , ‘ - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

O.A No. 509/2013

Maleeha Béegum K.C.
D/o. Indeen KKandilath
Kaval Chetta House, Androth.

Shahid.a Beegum K.

D/o. Hamzakoya

Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K .
Makkel House, Androth.

/\ysha Bccgum P.V.K
D/o. deoob PK.
Puthnya Pemamveh Kad
/\ndxolh

Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
l.avanakal House
Androth.

Subaida A.
D/o. Sdyed Mohammed M.
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Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K
D/o. MaJeed P.V.K
Pentar 1 Kad, Andloth

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

IHaseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(OS]

Yersus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Directgrate of Industries
UnionTerritory of L. akshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA §10/2013

FHaseena @ Haseenabi Therakkal
Therak] 4 House, Kadamath

Vlllagje'Dweep Panchayath, Kadamath

(By /-\d\/ocate': Mr.R.SreeraJ)

Applicants

Respondents

Applicant
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Versus

[ The Administrator
Union Territory of L.akshadweep
Kavaratti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556 :

4. The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

0. The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 ' Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75. QA 557/2013

L I<.V.Naseer S
Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan

2. K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior.Secondary School Applicants

IKiltan , ' Applicants
(By Advocate: Mr.R.Sreeraj)

- Versus .

I The Administrator

Union Territory of LLakshadweep

Kavaratti — 682 555

The Director of Panchayath

N
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 | '

The Executive Officer, |
Village (Dweep) Panchayath
Kiltan — 682 558

l he Chairperson
illage (Dweep) Panchayath ‘
Klltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 | Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

QA 566/2013

Safiyath S

Cook, Government High School
Kadamath _
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid :
Cook, Government J. B School
Kadamath :
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B. School
Kadamath

Residing at Kunnumpura
Kadamath Island
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10.

11.

|
L7
Ummer P.P.1

Cook, Government J.B. School
Kadamath

Residing at Alikothapura

Kadamath Island

Hidayathulla P

Cook, Government J.B. School
Kadamath |
Residing at Kadamath Island
Muhammed Shafi P.P . |
Cook, Government S..B.Schbol
Kadamath |
Residing at Kadamath Island

Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada '
Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath

Residing at Pupathada ‘ :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)‘. N

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 '

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master
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Government J B Schaol
Kadamath — 682 556

4. The Principal _
Jawaharlal Nehru Senior Secondary School A
Kadamath — 682 556 , Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath "

' Department of Panchayath
‘Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Principal -

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

. Yacoob

Kathathe Chetta House, Kgdmat.
2. Vahida

Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob ,
Kaladi l-louse,‘Kavaratti. '



20.
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Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

-Jamaliyath

Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21.  Ashik
Puthiya Alikom Ilouse Kavarattl.

22. Muhammed Musthafa, _
Achadapurakatt House,;,"Androtl

23.  Mujeeb Rahman TP,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain N
Beeranthoda House, Kavaratti.

25. Muhsin :
Beeranthoda House, Kavarattl.

26.  Rauf o
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28, Khalid '
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
. Versus

I The Administrator
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath’
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture -
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555w+

4, Director of Animal Husbandry

‘ Department of Animal Husbandry
Administration of Union Territory of Lakshadwecp
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,



£,
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. Pin — 682554

(By Advocate: Mr.S.Radhakri;shﬁén)

79.

I

! N o
I

QA 582/2013 e

Rasheed Koya R
Multi Task Employee "
Public Library, Kilthan
Residing at Kilthan .

Smt.Sulfabeegum
Cook, G.H.S Kadmat :
Residing at Melachetta Hauumakudl

[
i
|

Kadamath lsland

(By Advocate: M_I'.P.\_/.Mohanan)

1.

Versus
The Administrator L
Union Territory ofLakshadweep
Kavaratti — 682 555 ¢

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Informatlon Assistant
Office of Library and Information Assistant

* Public Library, Kilthan"Island 682 557

(By Advocate: Mlj.S.Radha»kriz_‘s}hnan)

80.

OA 601/2013 -

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sre(;dharan)

- Versus

T
§

Union Tertitory of Lakshadweep, represented by the

Administrator, Kavaratti Island, Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

The Director of Parichayath, Union Territory of Lakshadweep,
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Kavaratti Island, Pin - ,68'2".55_5.

The Chairperson, Villag':eﬁv(:‘Dweep) Panchayath;
Kiitan Island, Union Temtory of Lakshadweep,
Pin — 682 558. :

The Executive Ofﬂcer V1 lage (Dweep) Panchayath, ,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

The Library and Informatlon Assistant, Publlc Library,
Kiltan Island, Union Temtory of Lakshadweep, - :
Pin — 682 558. LR Respondents

[By Advocate: Sri S. Radhakrlshnan (R 2,4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House /\g,atu s EER A Applicant

(By Advocate: Sri K.B. (Jangesh)

B Versu%

The Administrator, 0 v
Administration of the Umon Temtmy of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, = =
Department of Panchayats
Administration of Union: Ferltory of Lakshadweep,

Kavaratti — 682 555.

Department of* Educatlon Admlnlstratxomofthe
Union Territory of Lakshadweep, Kavaratti,
represented by its DlreCtOI - 682 555.

Village (Dweep) Panchayat | '
Agatti Island, reple%ented by its hxecutlvc Ofﬁcer L
682 554, ’ SRS : - Respondents

(By Advocate: Sri S. Radhalqi'sfh-nan) L

82.

.

OA 635/2013

Fathahudheen K.P. aged 40 years, S/o. ?ayed Muhammed Koya,
Kattampalli House, Agattl ' _

Younis, aged 31 years, _S/:o; Abdulla,vMarri‘ya-,thoda House,



L~

_Agatti ‘

3. K.M. Shahida, aged 40 yeaers D/o Kasml Kuttlyam
Mukriyoda House, Agatti. ..

4. K.M. Amina, aged 46 years; D D/o Abdul Rahman,
Kuttiyam Mukriyoda House, Agattl ~ Applicants

(By Advocate: Sri K.B. Gangesh);sy N

Versus
i i'

1. 'he Administrator, il
Administration of the Umon Terrltory of Lakshadweep,
Kavalattl 682 555. G
2. Director of Health Services,. |-
Directorate of Health Services,
Kavaratti — 682.555.

3. Medical Officer in charge;r : ‘
‘Community Health Centre, Agam — 682 553

4. - Medical Officerin Chazge Rajzv Ganaohi Speciahty Hosp)ta)
Agatti — 682 553.

5. Village (Dweep) Panchayat Agatti [sland, represented by its
Executive Officer, 682 553 . Respondents

(By Advocate: Sri S. Radhakrlshnan)

83 OA 79112013 .m' Sore

Fareeda BeegjL m M.L Meppada Ill 1
Agatti | sland Lo Applicant
. |‘ .

(By Advocate: Sri K. B (Jcmgesh)
Versus

1. T he Administrator,
Administration of the Uniof Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,
Department of Panchayats,
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554. e
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3. Project Manager, Deswcated Coconut Powder Unit,
Lakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn ) Lakshadweep Devekopment
Corporation, Kavaratti = 682;554. -

5. Village (Dweep) Panchayat;w{.
Agatti Island, represented _by its Executlve Officer,

682 553. Respondents
{ M g
(By Advocate Sri S. Radhakrlshnan)
84. OA 822/2013
B.P. Navas, Aged 27 years, S/o. KasmlMP,
Valiyapura House, Kilthan Island P 0.,
U.T. of Lakshadweep. S ' : Applicant
(By Advocate: Sri P.V., Mohanan) .-
';':“\»/ersus
. _ IR
. The Administrator, O I
UT of Lakshadweep, .
Kavaratti-682 555. e
2. Director of Panchayat, )
Department of Panchayat, .’
Administration of UT of Lakshadweep,
Kavaratti — 682 555.
3. The Principal, Govemment ngher Secondary School, :
Kilthan Island - 682 556. Respondents
( By Adrecate : Radu ux‘\wwb o
85. OA 880/2013
Muthukoya N.P
Nalakapura, Kiltan Island . , , :
Union Territory of Lakshadwccp 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus
I, Union Territory of L. akshadweep replesented

by the Administrator .
Kavaratti Island —682 555 4l



‘Director of Panchayathi-;

Union Territory of Lal{sh‘fa_dweep
Kavaratti Island - 682555 = °

RO TS
The Senior Administra‘tti\fé Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 '
The Prmmpal :.
Government Senior SeCondary School
District Panchayat, Kiltan Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate Mr.S. Radhaknshnan)

86.

OA 898/2013

K.C.Abdul Khader sl s

Kulikaraya Chetta HOUSG;;;‘;';?

Chetlat lsland i)

Union Territory of Lakshadweep 682 554 Applicant
ey

(By Advocate: Mr.Shabu Sleed aranﬁ)*

(By Advocate: Mr.S.Radhakris}_’jrggn)' "

1 \

V:ersus,

Union Territory of Lakshadweep represented
by the Administrator :ifx
Kavaratti sland‘ - 682 5“55 RO

The Director of Panchayathi®:
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Adlni:1-jstrativ'e Officer
Education (District Panchayath) -
Union Territory of Lakshadweep .
Kavaratti Island ~ 682 555’!’

The Principal “~"—*?'~?i"f g
Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory of Lakshadweep 682 554 Respondents

. P
4 TP £
K] 61!‘.," vy g

S .
[N .
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87.

QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) |

B

Versus ' v

The Admxmstralor TR

Administration of the Umon Terrltory of Lakshadweep

Kavaratti — 682 555

Sub Divisional Officer = ==
Office of Sub Divisional Officer
Kalpeni Island - 682 554

The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti 682 555

(By Advocate: Mr.S.Radhakrishriah:_)?' -

88.

1.

“ 0A 905/2013

Abdul Khader C. S
Chekkiriyammada House * - . *
Agatti Island

Bugdar Jamhar T.P
Theklapura House
Agatti Island

(By Advocate:'I\/Ir.K.B.Géngesh)

Versus

The Administrator

Administration of the Union’ Temtory of Lakshadweep

Kavaratti Island — 682 555

Director of Panchayaths . .
Department of Panchayaths * *

Administration of the Union Terrlto-ry of Lakshadweep

Kavaratti Island — 682 555 - _1- I

)

Applicant

Respondents

Applicants



Project Manager

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555

The Deputy Director (lAdmn)
Lakshadweep Develoﬁment Corporation
Kavaratti - 682 555

Village (Dweep) Panchiayath
Agatti Island represented by its
Executive Officer - 682 553 )

(By Advocate: Mr.S.Radhakfishgah)

89.

I

(By Advocate: Mr.K.B.Gangésh)

0OA 939/2013 =

SRR
Saﬁyullah K.C. g“ .
Kuttiyachada House s
Kalpeni Island o

Saifulla M.]
Melaillam House

Kalpeni [sland “".crn

. awu €
Kunhikoya M.V 3
Mathil Valiyammada House
Kalpeni Island iu i

Kidave K.O B oG,
Kakkachiyoda House [ -
Kalpeni House ks

Versus

The Administrator

Administration of the Umon Territory of Lakshadweep

Kavaratti Island — 682 5§5

Director ofPanchayath;é
Department of Panchayaths

Administration of the. Uniion Territory of Lakshadweep

Kavaratti Island — 682“.3,515“3\

Lakshadweep Building Development Board
Union Territory of Lakahadweep
Kavaratti represented by its Secretary — 682 555

Respondents

Applicants
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The Technical Officer ot
Lakshadweep Building Development Board
Kalpeni Island - 682 553 |

Village (Dweep) Panchayéxth
Kalpeni Island represented by its
Executive Officer - 682 553 Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

1.

OA 942/2013 .}

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla
Karachetta House v
Androth Island . Applicants

(By Advocate: Mr.K.B.Gangesh)’,‘

Versus -

~ The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 - '

Lakshadweep Building Development Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555
: .

The Technical Officer - _
Lakshadweep Building Development Board
Androth Island - 682 554
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Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer' -.682 554 y Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

L

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House '
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya .

Casual Labourer: - +

Power House, Kalpeni -

Residing at - Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P ' ,

Casual Labourer _

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)'

Versus

Union of India represented by the Secretary
to Government of India

- Ministry of Home Affairs

New Delhi - 110001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 °

Executive Engin'eer o
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep
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4. Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
- Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator -
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

(V8]

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep .
Kavaratti — 682 555 o Respondents

(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

l.  Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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FFareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem [sland

Union'Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of 'Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti "— 682 555

Agrichltural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682557

Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C.P. Showkathall

S/o0. Mohammed Koya .
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House : A
Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

1.

Versus

lhc Umon of India
Represemcd by the Sccxelary to
Goverament of India,

Ministry of Home Affairs

New Delhi =110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
[Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
" the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction o the respondents to regularize their services. In the case of a
few others who ha;l/e be&n retrenched on completion of the period of engagement,

the prayer is for issuer\? dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiciion to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagemen‘ts
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

L Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. S’tate 0/ B/haz and Others -
(2010) 4 SCC 179. :

Ly R S IIW}

4. Official Liquz’datofr Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa'Vs. T.. Thimmiah —(1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

: Non-i’anchavath Cases
OA 212,266,268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

\

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various. Departments like the Department of Science
& Technology, Industries, Environment ‘& Forests, Ele?tricity,
Directorate of Labour & E_mployment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been 'worki’ng in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been V\é/orking for 18 years whereas others
in the above QA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat -'havel been
working as casual employees for more than 10 years and-quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants ‘were engaged on
casual basis. without undergoing any regular sglection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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W has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make. only regular recruitments and appointments. It was further
observed that it w‘ould be erroneous to merely consider equity for a handful
of people who have .approached the Court with a claim, while ignoring
equity forvthe teeming millions seeking employment and fair opportunity to
compete for employment. Whi1¢ dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those

employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principl.es settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa ~ (1972)*1 SCC 409 & B.N.Nagarajan ~ (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the.'-"'ApeX,COuwin Official Liquidator Vs.
Dayanand & others had, after noticin‘g‘ some of the judgments/orders of the
court which took a différent view from‘>the law settled in Umadevi,
observed that those cases w_eré illustrative of the non-adherence to the rule

of judicial discipline which is sine gua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
~ held thus:- "

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” o

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violatio'rf; of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & *16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into éccount by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.

H
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13.  In Nanjundappa (Supra), the Apex Court had held thus:- .

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be' to
introduce a new head of appointment in defiance of rules or it may .
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  But one disturbing feature that has been noticed in this bunch of

cases is that the authorities concerned, be it the Lakshadweep

‘Administration or the Village (Dweep) Panchayats/District Panchayats,

have not.shown any anxiety about the sad plight of many of the em”ployeeé
who have \continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para .53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one séheme or the other spohsored by the

Central Government or in some such other schemes or programmes floated

by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with

I



any data as regards the actual reqtiireme‘nt o’fé employees in various
departme]n_tsf under them. It has been noticed that in some of the
departmén'ts, the casual employees have been working apparently against
regular posts for years togégher._ Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. . Learned counsel for the respondents has submitted before us t}}at the

policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for yeafs together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncha'?itable,
to say the least. |

-Panchéyath Cases

18. In the other bunch of 80 Original Applications, in which the
applicants _'%have been engaged by Village (Dweep) Panchayats or District
Panchavya‘t,‘ the main contention raised by the learned éou_nsel for the
Administration is that this Tribunal has no jurisdi”cti-on to entertain these
cases in view of the decision rendéred by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the ‘Water

Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union 6f India
and the:Lékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union' of India, in O.’M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the ‘lo;cél residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Sgcheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed 'by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
‘Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of‘the casual labourers, the Tribunal issued the
following Aamong other directions:- |

a) - The Second respondent i.e. the Lakshadweep Administration
 would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the paramelers of the

schéme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved Jor
the regularization of the casual workers under the scheme.

(d) :No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original ApplicationSi_jl}I(')'.l,297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21

"We have carefully peridsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants  were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayar of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequent service
certificates. We have good reason 10 reject’the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... , '

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommaodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment 10 them. It
probably might have offered some succor by way of daily rated
wages (o the unemployed local persons......... e

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned “by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted .10 the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts nzither
created nor sanctioned nor approved is legitimate. ” :

The above decision was confirmed by a Division Bench of the High

Court in O.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.No,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies;. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not 1o effect

any appointments till:the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers. -

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis  and some of  the

disengagements/retrenchments also have political colours.
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25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learncd counsel Las
invited our attention to various clauses contained in the abov¢ notification
in support of the a-rgument that the Panchayats are vested with the right
and authority to "hiré and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

'27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the alliedv rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) I{Qles,
1997, Sri P.V.Mohanan who. appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after- the introduction of the l.akshadweep Panchayats
Regulations, 1994. The learned counsel has invited = our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
_}UHSdlCthI’l to entertain this bunch of Original Appllcatlons relating to

employees who were engaged by the Panchayats.

28. SriN. Unhikrishnan who appears for the applicants in OA 394/2013
has raised a further contermon that the casual labourers who have been
working for more than 240 days in a calender year are entltled for
protectlon under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual‘ employees cannot be replaced by another set of casu‘al
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29, The sum and substance of the arguments advanced by the learned
counse! for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applfcants in
all these cases, whether in the category of Panchayat or non-PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of thé applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

e
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over-two
decades, in some, spetific qualifications have been prescribed; in
some other the work cannot be carried 6ut by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some .of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under thé Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casua/ labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers -
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89 .
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those"
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of @ minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter gtvmg them a not/ce of two
weeks before d/sengagement , :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14. - In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more thaniten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on given on - the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked-as Annexure A5 to A8 in OA
300/2013. Apparently, some -attempt has v‘been made to cat'e.gori'zev the
labourers group—wisé_ as delineated in the above interim order. Thereafter,
several employees were sofvught to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration 'has_ also sought to rely ‘on the



judgment of the Division Bench of the Keiala High Court in O.P. CAW)
No.133/2012 and No. 606/20)2 contendmg, mter alia, that its policy is to
-give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they i»vere S0
engaged after undergoing regulai selection process. In our view, the
Administration has been largely res_ponsible for the prevailing unfortunate
scenario. It may be true that the Administration‘ or Panchayaté in thei_r
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
- peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities the islanders are destined to face this rigmarole withoht any
demur or protest These people cannot aspire to get employment in the
mamland also. The predicament of the 1slanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been iepeatedly held byithe Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate

consideration to those employees who have been working on casual basis

for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments #:e'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extrémely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropn'ate

guidelines/regulations can be formulated for engagement of casual

‘employees in the projects (either seasonal or otherwise) that may be

implemeﬁted in the island.

3. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administratidn. However, the Administration
shall address..the.issue relating to all these employees who have been toiling,
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with sbove

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is vhcld that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their gnevances These Original Applications
are, therefore, dislmssed

37.  The interim orders in force as on today shall remain extended till
April 4,2014. / -
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